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LOK SABHA DEBATES

LOK SABHA

Monday, August 10, 1987/Sravana 19,
1909 ( SAKA)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
[English]

Centrally Sponsored Intensive
Cotton Development Programme

*181. SHRI H.N. NANJE GOWDA :
SHRIMATI BASAVARAJES-
WARI:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Union Government have
modified the Centrally-Sponsored Intensive
Cotton Development Programme;

(b) i so, the extent to which the modifica-
tion will lead to extra production of long and
medium staple cotton; and

(c) whether the proposals have been
approved by the Ministry of Finance ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (a) Yes, Sir.

(b) 6 lakh bales in the final year of the
Seventh Five Year Plan.

(c) Yes, Sir.

SHRIH.N. NANJE GOWDA: | would like
to know the total amount provided for this
purpose in the 7th Five Year Plan and also
whether, after this modification, there are
any changes in the structure of the organisa-
tion such as providing for staff at the Taluk
and District levels, subsidies on operational
charges, inputs and certified seeds. lf so,
what is the percentage of the State Govern-
ments’ participation in all these?

SHRI YOGENDRA MAKWANA: The al-
location made during the 7th Plan for this
scheme is Rs. 1629.17 lakhs, out of which
the Government of India’'s share is Rs.
834.47 lakhs. If you want the figures
statewise | can give; but this is the allocation.
This allocation is for production of seeds for
breeder seeds, foundation seeds production
and distribution of certified seeds, demon-
strations, Kapass grading centres, distribu-
tion of plant protection equipment, serial
spraying, etc.

SHRIH.N. NANJE GOWDA: What is the
States’ participation?

SHRI YOGENDRA MAKWANA: 50% as
| said:

SHRI H.N. NANJE GOWDA: The Minis-
ter has stated that 6 lakh bales are in the fina}
year of the 7th Five Year Plan. To achieve
this, much depends on the active participa-
tion of the State Governments. There are
certain State Governments, for example, our
Karnataka State Government, where even
the salaried people’s cheques are not
honoured for 15 or 20 days in amonth. They
have no money even ta pay salaries to the
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Government servants. When such is the
case, how are they expected to participate
50%? If they fail, how are you going to
discipline the State Governments and make
-them actively participate in this scheme?

SHRI YOGENDRA MAKWANA: The
Govemment of India schemes are formu-
lated looking to the entire country. A particu-
lar State Government's financial position
may be weak. But if they want to develop,
then they have to participate in the scheme
and they have to make allocations in their
budgets. They have to fix priorities, if they
want to make it a priority sector. And this is
a priority subject because it contributes to
the national economy. The State Govern-
ments should contribute from their funds.

SHRIMATI BASAVARAJESWARI:
Which are the States which have taken up
ICDP scheme on 50-50 basis and whatis the
outcome of this scheme? | would like to know
whether the Government is aware of the fact
that due to non-availability of proper Kapass
grading and moisture testing machines at
major Kapass purchasing centres farmers
are put to a lot of inconvenience at the time
of selling their goods. If so, will the Govern-
ment provide under this measure these
equipment at the major purchasing centres?

SHRI YOGENDRA MAKWANA: | could
not getthe first part of your question. Will you
please repeat?

SHRIMATI BASAVARAJESWARI:
Which are the States who have taken up
ICDP schemes at 50:50 basis?

SHRI YOGENDRA MAKWANA: These
States are Andhra Pradesh, Gujarat, Hary-
ana, Karnataka, Madhya Pradesh, Orissa,
Punjab, Tamil Nadu, Uttar Pradesh, etc.
These are the State who have participated in
the scheme. There is a component of
‘Kapas’ grading centres in all these States.
Government of India and the State Govern-
ments contribute for the ‘Kapas’ grading
centres also on 50:50 basis.

SHRIMATI BASAVARAJESWARI:
What about the moisture testing machines
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which are very much required? Farmers are
put to lot of inconvenience because these
machines are not there. Neither CCl nor
APMC have such equipment.

SHRI YOGENDRA MAKWANA: In Kar-
nataka six centres are going to be set-up.

[ Translation)

SHRI BANWARI LAL PUROHIT: Mr.
Speakaer, Sir, in order to encourage farmers
to grow more cotton, they should be given
remunerative prices. The Monopoly Cotton
Procurement Scheme has been introduced
in Maharashtra to ensure that farmers get
remunerative prices for their produce. The
Government of Maharashtra had also
sought permission of the Central Govern-
ment to underntake cotton export pro-
gramme, but the Centre delayed the matter.
Due to delay, the prices went up and as a
result of it, the farmers had to suffer a loss of
Rs. 90 crores. The Central Government has
been requested to make up this loss. What
action Central Government is going to take
on this proposal of the Maharashtra Govern-
ment so that the loss caused to the farmers
is made up?

[English]

SHRI YOGENDRA MAKWANA: This
monopoly cotton procurement scheme is a
State Government scheme. In fact, because
of this scheme the cooperative societies in
Maharashtra have incurred huge loss.
Maharashtra should also be at par with other
State Governments. They cannot have a
separate scheme. Government of India
cannotfinance loss incurred forthis scheme.

Demolition of Mahavir Enclave,
Delhi Cantonment

*183. SHRIM.S. GILL.: Will the Minister
of URBAN DEVELOPMENT be pleased to
state:

(a) whether Mahavir Enclave in Delhi
Cantonment area is a colony regularised by
the Municipa! Corporation of Delhi;
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(b) if so, the reasons for which the DDA
ordered its demolition on 27 June, 1987;

(c) the number of persons kiled in the
demolition action and the extent of loss suf-
tered by the residents; and

(d) whether the aggrieved persons have
since been compensated; if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) The demoiition was carried out not in
Mahavir Enclave but to ciear the ancroach-
ment taking place in the recently taken over
vacant land of DDA in village Mirzapur. This
area is away from Mahavir Enclave and has
not been regularised by the DDA.

(c) To control a violent mob, the police
had to openfire in self-defence, in which one
person diad. The loss due to demolition of
unauthorised construction is not assessed.

(d) No, Sir, as the demolition was carried
out to remove the unauthorised en-
croachement made on the DDA’s land.

SHRIM.S. GILL: From the reply given by
the Minister it is clear that this demolition
took place in an open area. May | know from
the hon. Minister since how long this en-
croachment was going on because it can be
viewed that it did to take place overnight.
What steps were taken by the Government
to Stop it at the very outset? Did the Govern-
ment register any criminal trespass case
against the unauthorised occupents?

[ Translation)

SHRI DALBIR SINGH: In connection
with the question of the Hon’ble Member
regarding Mahavir Enclave, | would like to
say that the Mahavir Enciave hasbeen regu-
larised by the M.C.D. and the demolitionwas
carried out to clear the encroachment on the
vacant land acquired by D.D.A. in the village
Mirzapur. We had got the possession of this
land in September, 1986. Thereafter, we
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started action in December lastbut we hadto
suspend it due to construction of many
houses on it. Now, again on 27th June, we
carried out demolition to clear encroach-
ment because this land belongs to D.D.A.

[English]

SHRI M.S. GILL: Sir, one person was
killed in the action. | would like to know did
the Governmenttake any legal action before
using force against these persons? Did they
register any case of criminal trespass? Did
they register any case for unlawful assembly
against those persons who were said to be
violent at that time? One of the persons has
lost his life.

[ Translation]

SHRIDALBIR SINGH: Mr. Speaker, Sir,
in fact this is DDA’s land and the un-
authorised colonisers make encroachments
overnight. Structures were raised on it al-
though DDA'’s board had been displayed on
the site. On the place where the possessions
have been taken, annoucement was made
to people and accordingly all the legal for-
malities were completed before it and there-
after and DDA gotthe possession of this land
under the Delhi Administration This is en-
tirely DDA land and a board had been dis-
played onthe site ever since it was acquired.
Only unauthorised constructions have been
removed from there.

{English}]

Representation of Agriculturists on
the ACPC

*184. PROF. MADHU DANDAVATE:
SHRI PRATAPRA B. BHOSALE:

Will the Minister of AGRICULTURE be
pleased 10 state:

(a) whether Government had agreed to
give representation to agriculturists on the
Agricultural Costs and Prices Commission:

(b) if so, whether the representatives of
agriculturists have since been appointed on
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the Commission;

(c) if so, the names of these representa-
tives and their qualifications; and

(d) if not, the reasons for delay in making
their appointments?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Government have decided to
include three non-official members in the
Commission for Agricultural Costs and
Prices to look after the interests of the farm-
ers.

(b) The non-official members are yset to
be appointed.

(c) Does not arise.

(d) The Government have received a
large number of recommendations from a
number of M.Ps. State Governments and
other Socio-Political Workers. The recom-
mendations are under the active considera-
tion of the Government.

PROF. MADHU DANDAVATE: Sir, |
would like to know trom the Hon’ble Minister
whether he recalls that as early as 21st of
March 1985, when | initiated debate under
Rule 193 on the remunerative prices for the
agricultural produce, during that debate,
while replaying to the debate, the Minister
had already assured that we have in mind
the appointment of farmers’ representatives
on the Agricultural Prices Commission so
that their problems can be discussed in
detail and justice can be done to them.

. Isitalso not a fact that later on, on 1st of
March, 1987, Dr. Dhillon, Minister for Agri-
culture, while replaying to question in this
very House had already said thatthese non-
official members will be appointed on the
Commission besides the representatives of
the farmers?

If these were the assurances given in
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1985 and 1987, how much time this Govern-
ment, as usual, is going to take in fulfilling
their assurances and see that justice is done
to the farmers, firstly, by appointing their
representatives and then giving them the
necessary latitude to fix up the remunerative
prices for the agricultural produce?

[ Translation)

MR. SPEAKER: Mr. Dhillon, | would like
to read out a couplet before you reply to it.

Mana ki tagaful na karoge lekin khak
ho jayenge hum tumko khabar hone
tak.

PROF. MADHU DANDAVATE: Itis more
appropriate.

THE MINISTER OF AGRICULTURE
(DR. G.S. DHILLON): Mr. Speaker, Sir, it is
being delayed or it is receiving our due
attention - | do not want to argue with you on
it but | would like to give a reply to Prof.
Madhu Dandavate.

[English]

He was asking the question in English. |
thought, | shall reply you in English.

PROF. MADHU DANDAVATE: Now, |
shall also ask supplementaries in Hindi, sir,
Don't worry.

[ Translation)

DR. G.S. DHILLON: it is true that you as
well as | had said that the number of repre-
sentatives will be increased from one to
three-

[English]

all of them will be representatives of the
farmers.

We have already sorted out or waiting for
thefinal approvalof this. In a short time, they
will be before this House before we disperse
or shortely thereafter. | can't commit mysel
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to the time-limit. But they are coming, they
are being appointed. It takes some time.

[ Translation]

PROF. MADHU DANDAVATE: Mr.
Speakaer, Sir, the problem is thatthe Minister
are being changed frequently due to which
the new incumbents remain ignorant of the
assurances given by their predecessors. ltis
no doubt their internal matter. It is the pre-
rogative of the Prime Minister. But | want to
know whaether it is not a fact that due to non-
representation of the farmers, the prices of
agricultural commodities are very often fixed
by the Government on ad hoc basis which
are in no way remunerative for the poor
farmers as has been pointed out by the
Press and the Agricultural Economists from
time to time. Every year a new decision is
taken but a long-term policy is not being
formulated. The reason for it is that very few
persons are there who have keen interest in
agriculture. Hence, your whole policy is
based on adhocism. | just want to give an
example and want to know your opinion onit.
Is it not a fact that at the time of fixing the
prices of industrial goods, all the aspects are
taken into consideration by the big econo-
mists, such as the expenditure on raw mate-
rial, transportation charges, electricity
charges and the rent of the factory if it is on
other's land as well as expenditure on inputs.
Aftertaking allthese aspects into considera-
tion, the prices of industrial goods are fixed.
| want to know whether the guidelines being
followed in fixing the prices of industrial
goods will be followed in fixing prices of
agricultural produce also after the three new
representatives are appointed ? | want a
clear assurance in this regard. This is my
clearcut question and | want aclearcut reply
toit.

DR. G.S. DHILLON: Mr. Speaker, Sir
sometimes our actions boomrang upon us.
There has been only one Member for several
years. in my opinion, it is not proper. The
number of non-official Members should be
equal to the number of officials. This pro-
posal has been placed before the Cabinet
and the Cabinet has acepted it. it may be
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pointed out here that whenthe appointments
are to be made, the Members express their
opinions and suggest certains names for
inclusion in the Commission. This exercise
has taken a lot of time. Now, decision has
been taken that appointments will be made
on the basis of merit. While doing so, the
expertise in various fields such as dryland
tarming will be given due consideration. We
have almost arrived at adecision. There has
been delay because previously there has
been only one representative and there has
béen no complaint in this regard. Now, when
the decision has beentakento appointthree,
they are becoming so much impatient that
they can’t wait even for two months.

PROF. MADHU DANDAVATE: | have
been making complaints in the past also.

DR. G.S. DHILLON: This is your old
habit. You have started making complaints
immediately after | look over. You shouid not
take up old matters before me. However, it

* will be done.

While speaking on industries, the hon.
Member has said that the terms of reference
in respect of the crops of the farmers have
been made more comprehensive. The crite-
rionin this regard has been made clearinthis
House on two occasions. The criterion will
remain the same as has been stated in the
terms of reference for industries. What the
farmer receives and what the farmer pays-
this aspect also will receive our due consid-
eration and we will include it.

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, | want a clarification. | will not
ask any new question. | have already re-
quested that aclearcut reply may be givento
my very simple question. The Minister has
just now said that several names have been
suggested by Members of Parliaments and
Agriculturalists and for this reason decision
in this regard is being delayed. But | want to
know whether itis not afactthat acommittee
is set up immediately to go into industrial
problems irrespective of the number of sug-
gestions received in this regard. The hon.
Minister should not hold us responsible for it
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by saying that MPs. have sent many sugges-
tions due to which he is confused and the
decision in this regard is being delayed. We
should be told in clear terms as to when the
representatives of the farmers will be
apointed. The hon. Minister should spell out
a time-bound programme in this regard.

DR. G.S. DHILLON: | am not holding you
responsible for it. | am taking the responsibil-
ity forit. There has been somedelay in taking
approval. After we make a proposal, other
suggestions are received.

[English)

Finally, this was cleared by the Cabinet.
Now we will go ahead with this. Now the
appointment will be made very soon.

PROF. MADHU DANDAVATE: How
long it will take?

DR. G.S. DHILLON: Very socon.

PROF. MADHU DANDAVATE: This is
the time-limit. You say it will be done soon.

[English]

Generally, they say, it is under consid-
eration, under active consideration.

MR. SPEAKER: You can ask: How long
is how long?

[ Translation]

PROF. MADHU DANDAVATE: Will the
decision be taken before the end of the
current session of Lok Sabha?

DR. G.S. DHILLON: The decision will be
taken before the House is adjourned.

PROF. MAD[—lU DANDAVATE: Will you
do it beiore the end of this session?

DR. G.S. DHILLON: | cannot give this
assurance but | shall try to do it.

RAO BIRENDRA SIGH: He may get the
names from Hon. Speaker and nominate
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them tothe committee. He may leaveitto the
Hon'ble Speaker.

DR. G.S. DHILLON: When Hon'ble
speaker does not leave it to me, why should
| leave it to him?

MR. SPEAKER; Rao Saheb, piease
don’t make this discrimination.

'RAO BIRENDRA SINGH: He is taking
revenge.

SHRI D.P. YADAV: To bring coordina-
tion between the prices of agricultural prod-
ucts and industrial goods, it is necessary that
the method of farming, the agriculture tech-
nology should be made up-to-date and In
this age hardly 20 per centof your agricuiture
technology in laboratory has reached the
iand and 80 per cent technology has not
been transferred. What are you doing in this
regard? This is my first question.

Secondly, the prices of agricultural pro-
duce willgoon increasing till the deployment
of agricultural implements is made scientifi-
callv. What is your opinion in this regard and
what is you policy?

SHRI YOGENDRA MAKWANA: it is
necessary that whatever is developed in the
laboratory, it shouid reach the farmers’ land
and for this work every State has got an
extension machinery. We also do this
extension job by organising some ‘kisan
melas’ and inputs fortnights. Inthis way, both
the Governments of India and the State
Governments are doing this work.

Regarding bringing down production
cost, we are developing a new technology
for it. Our scientists are always busy in doing
this job. Research and development is a
continuous process. To get more produc-
tion, we are constantly making endeavour to
develop such seeds which dc not cause any
disease and by which production cost can
come down. When there is no disease and
the seeds are such that they do not require
spraying of pesticides, the production cost
will come down. We are doing it through our
research and development.
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SHRI V. TULSIRAM: Mr. Speaker, Sir,
the reply which has been given by the
Hon'ble Ministerto Prof. Dandavate and you
have read out the couplet...(/nterruptions)....

MR. SPEAKER: Should | repeat the
couplet?

SHRI V. TULSIRAM: hon'ble Minister
has said in his statement that three non-
official Members will be appointed. In this
regard, | want an assurance from the
Hon'ble Minister that only farmers, prticu-
larly the poor farmers and not any other
person, will be appointed.

SHRI GIRDHARI LAL VYAS: He should
belong to Scheduled Castes.

SHRI V. TULSIRAM: If that is the inten-
tion, it is very good. It will be highly credit-
able, if it is done.

SHRI GIRDHARI LAL VYAS: One
should come from Scheduled Castes and
one should come from Scheduled Tiibes.

SHRI V. TULSIRAM: It will be better, if a
farmer is made Chairman. In northern States
like Punjab, Haryana, U.P. and Madhya
Pradesh, the farmers have to brave chilly
weather in the months of December and
January ard work in the fields during day
and night. Only the farmers can thus protect
the inte: ests of the farmers and not others
who have not faced such difficulties. There-
fore, | want to know whether a farmer’'s
representative will be appointed as Chair-
man of the committee? Is there any such
proposal. Hon'ble Minister as said that ef-
forts will be made to do it at the earliest. | am
afraid, his protfolio may change before it is
done.

DR.G.S.DHILLON: ljust wantto say that
a Chairman is appointed under some rules
and | am helpless in this regard. He has to
be an eminent agro-economist. The other
three official members are also required to
be experts in their own lines. They are emi-
nent educationists.
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MR. SPEAKER: He has stated that the
farmers who work in cold.........

DR. G.S. DHILLON: The suggestions of
the hon. Members about the non-official
Members will receive our due attention.
Among them, one will be from South, one will
be from North-Eastern States and one willbe
from North. Among them, small farmers,
dryland farmers and drought-prone areas’
farmers are there.

[English]

SHRI D.N. REDDY: What about dis-
placed persons?

(Interruptions)
[ Translation)

DR. G.S. DHILLON: He had asked about
the appointment of the Chairman. Here is my

reply.
[English]

If you want, | can tell you in English. He
suggested that the Chairman should be a
farmer. | have told him that there are already
set procedures and rules for the appoint-
ment of the Chairman. He is bound to be a
highly qualified man in agro-economy. He is
already there. Three of the members are
official members, who are experts in their
own line. They have already been approved.
Regarding the other three members from
farming community. it is to be decided
whether they should be small farmers, or
other farmers or whether thev should be
from the South, frorn the North-East, from
the North and sc on. These things have
almost been sorted out. Their appointmentis
due.

DR. PRABHAT KUMAR MISHRA: Sir, |
want to ask whether the Government has
fixed any norms or criteria for inclusion of the
members in the Committee. Secondly, has
the Minister for Agriculture received the
recommendations of the Parliamentary
Farmers’ Forum regarding fixation of price,
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subsidy to be given for irrigation purposes,
otc?

SHRI YOGENDRA MAKWANA: We
have received recommendations from the
Parliamentary Forum of Members as well as
from a number of individual members of
Parliament. The criteria adopted are that the
member should be a representative of the
farmers. Basically, he should be a farmer.
This is the first criterion. Secondly.......

(Interruptions)
[ Translation)

SHRI RANA VIR* SINGH: Mr. Speaker,
Sir.....(Interruptions)

[English)

MR. SPEAKER: Nothing goes on record
without my permission.

SHRI YOGENDRA MAKWANA: When |
say farmer, | do not refer to a person who is
staying in Dalhi or who may be having afarm
surrounding Delhi. The farmers are selected
from amogst different agro-climatic zones,
to which my hon. colleague has already
referred. All agro-climatic zones from North,
South East and West comprising dryland
tarming, irrigated farming, rice cultivating
area, wheat cultivating areas, coarse grain
cultivating areas, etc are taken into consid-
eration. Representatives of the farmers from
each agro-climatic zones are considered for
this membership.

(Interruptions)

DR. G.S. DHILLON: Personally, | myselt
am a farmer, though not a very rich one. To
assure you that | am a farmer, | request you
to accompany me to my farm tomorrow. | will
take you there tomorrow evening. It is in
Amritgar district and the risk is yours.

[Transiation)

SHRI RAM NAGINA MISHRA: Mr.
Speaker, Sir, through you | want to know
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from the Hon'ble Minister as to what has
been the fate of the Government Commit-
tees constituted so far? “Jaane bujhe aye-
larka dube kaahe.” This is the fate of the
Committees. Once an expert was to cross a
river. He was accompanied by three or four
children. He worked out the average height
of the Children and the depth of the river and
came to the conclusion that all the children
will be in a position to cross the river. But
when they reached the mid stream, the chil-
dren started drowning. The expert pondered
over it. He could not make out as to why the
children were drowning when he had cor-
rectly worked out the average. Similaristhe
fate of the committees and the persons
manning them. The Hon’ble Minister said
that he is an agriculturalist. | am also a
farmer. Although | am a brahmin, | have
ploughed the field with my own hands. | want
to know, per acre cost of sugar-cane and
wheat? Today, if we conduct, a survey, we
will not perhaps find a single farmer who is
not burdened with debt. At present, the
method of fixing the prices of sugar-cane is
not correct. The prices fixed by the commit-
tee are not generally remunerative for the
farmers due to which the Government of
India has to increase the prices. The Hon'ble
Member has rightly said that until and unless
the prices of agricultural produce are fixed
after taking into account the cost of all the
inputs, as is done in the case of industrial
pruducts, the farmes will not be benefitted.

MR. SPEAKER: Put the question.

SHRI RAM NAGINA MISHRA: The agri-
culture will receive a setback. Therefore, |
want that only those farmers who them-
selves till the land should be taken in the
committee. The reports of the experts have
not proved beneficial. Therefore, will the
hon. Minister give an assurance that only
farmers will be taken in it?

Secondly, | want to know the difficulty
being experienced by the Government in
constituting this committee. When all of us
want that agriculture should progress, what
are the reasons for not constituting the
committee so far?
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SHRI YOGENDRA MAKWANA: Mr.
Speaker, Sir, | agree with the suggestion
made by the Hon’ble Member. the Farmers
Cell has also suggésted that the farmers
should get representation in this committee.
| don't think that our representatives have
recommended the names of non-farmers in
place of tarmers. We will select from among
the persons whose names have been sug-
gested and these suggestions are in respect
of the farmers and not for non-farmers.

[English]

SHRI BHAGWAT JHA AZAD: We are
grateful to the Minister after Minister for the
assurance they have given us, a large
numberofthem. Today, | want an assurance
that they will nominate only the real farmers’
representative. )

All out efforts will be in vain, if we do not
get at least one assurance more and that is,
that there is a neo-class of farmers-film
stars, industrialists, politicians-who have
never seen the farm, but they are big farm
owners.

May | have an assurance from the hon.
Minister that these class of farmers will not
be nominated on this Committee?

[ Translation)

MR. SPEAKER: Why don’t you add to it
that those who have taken to farming after
1945 or 1947, should not be regarded as
tarmers and they should be brought under
income-tax purview?. They have availed of
all the benefits illegally.

[English)

SHRI BHAGWAT JHA AZAD: Sir, | ac-
cept this. With this amendment | ask this
question.

SHRI YOGENDRA MAKWANA: Sir, it is
unfortunate that in spite of several laws
enacted by the State Governments, like the
tenancy laws, Land Ceiling Act and many
other progressive land legislations, there are
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absentee landlords; there are big landiords.

There are a number of loopholes which
are taken advantage of by these socalled
politicians and others. They are absentee
landlords. We will take care that they will not
be nominated on these Committees but real
tarmer will be nominated.

SHRI K. RAGHUMA REDDY: It is an
important question and you have not given
me an opportunity for putting a supplemen-
tary.

MR. SPEAKER: No. | have already given
half an hour for this question. Now, Mr. Raj
Kumar Rai.

[ Translation]

Violation of Labour Laws In Naraina
Iindustrial Area, Delhi

*185. SHRI RAJ KUMAR RAI: Will the
Minister of LABOUR be pleased to state:

(a) whether Government are aware that
the owners of certain industries in Naraina
Industrial area, Delhi are allegedly violating
the labour laws; and

(b) whether the number of working em-
ployees in these industries is more than that
shown n the registers; if so, the steps being
taken by Government to check such viola-
tions?

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b). No complaints re-
garding violation of labour laws in industries
in respect of which Central Government is
the appropriate Government, have come to
the notice of the Central Government as tar
as the Naraina Industrial Area is concemned.
However, Delhi Administration has reported
that occasionally complaints have been
received by them in respect of the Naraina
Industrial Area, Dethi, regarding violation of
labour laws, including non-maintenance of
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proper records and registers of cmployees.
Due action undertha relevant law is taken by
the Delhi Administration {as the appropriate
Government) against the defaulting employ-
ers in such cases.

[ Translation]

SHRI RAJ KUMAR RAI: Mr. Speaker,
Sir, from the very beginning, our Govern-
ment has been laying stress on the dignity of
labour. But contrary to it, it is seen that the
industrial centres have showr. scant regard
for it. the children are emplyed there and the
women are subjected to indecent behaviour.
| was not expecting such a clear reply frem
the Minister. But he has saved himself by
saying that the matters brought before him
are not related tc the Centrai Government
but are related to the Delhi Administration. |
do nct know where lies the line of demarca-
tion between the junisdictior of the Central
Government and trie Delhi Administration. |
will quote an example. One Lakhai Yadav
died on 3.8.87 while working in the Stee!
Rolling Mill, A-79, Industrial Area, Wazirpur.
For two days, on 4th and 5th, his post
mortem was not done. Till 6th, when | con-
tacted the D.I.G. Rajendra Mohan on tele-
phone, neither the Labour Inspector nor any
tactoryman had gone there. In such a case,
where there is clear violation of Cr. P.C. and
other Acts of Parliament and postmortem is
not done for three days, why should the
Minister save his skin by shifting the respon-
sibility on the Delhi Administration. If we
want to maintain the dignity of labour and
safeguard the interasts of the workers , the
Minister should take the responsibility in a
dignified way.

MR. SPEAKER: Ycu may put the ques-
tion.

SHRI RAJ KUMAR RA!: Will the Minister
take my information as authentic and order
an enquiry into the cases of old village indus-
tries, A-16, Naraina Industrial Area, Cosmic
export, A-17, Saraswati Offset Press, A-5,
Mani lal Patel and Co., 21/9, Envoy, Bentex
Co. and others mentioned in the list available
with us. 150 to 200 workers are working in
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each of these companies but with the con-
nivance of Labour Inspector, the strength of
workers !n each company is shown between
5to 7 persons. Moreover, the companies are
violating the Minimum Wages Act, the Indus-
trial Disputes Act and the Child Labour Act.
Well all these things will be enquired irnto?

[English)

SHRI P.A. SANGMA: We have to make
a distinction between the Central Govern-
ment and the State Governments, because
there are industries and establishments for
which the Central Government is the appro
priate Government, and there are industrial
establishments where State Governments
are the appropriate Governments. So, a
distinction has to be drawn.

As far as the Naraina Industnal Area is
concerned, there are only two establish-
ments for which Central Government is the
appropriaie Government, i.e. the Food Cor-
poration of India, and the banks. No industry
is under the authority of the Government of
India. The rest are urder the administrative
control of the Delhi Administration. Since the
hon. Member's questions were genreral,
Delhi Administration have answered them.
and accordingly | have given the answer.

Now that the hon. Member has cited two
specific incigents, i will certainly enquire into
them.

[ Translation)

SHRI! RAJ KUMAR RAI: In case there is
clear violation of Criminal Procedure Code
and the post mortem is delayed, does that
not tantamount to violation ot labou: laws of
the Government of India? What action the
Minister is going to take in such cases?

[English]

SHRI P.A. SANGMA: The Minister has
no jurisdiction over it. It is the Police which
has to prevail, and the courts will have to do
it. The Labour Ministry cannot intervene in it.
Itis a Police case which he has cited, i.e. that
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the post mortem has not been done, and
all that. | cannot say anything aboutit. | have *
already said that | will enquire into it i.e. what
is the latest position, and inform the hon.
Member.

[ Translation)

SHR! PRAKASH CHANDRA: Mr.
Speaker, Sir, is the Hon. Minister aware that
in many industrial estates, which have been
developed by the Government and in which
crores of rupees have been invested by the _
Government, the industries have been
closed down and as a result the workers are
dying due to starvation and the owners have
run away. One such example has come to
ournotice. In Bihar, thereis a place known as
Khatwan in my Parliamentary Constituency.
The people are dying of hungerthere and the
owners have run away from there. Those
people who had gven their land have been
deprived of it. Will the Government think over
it? Does the Govarnment intend to issue
directions to the Gtate Government of Bihar
and the other State Governments in this
regard?

[English

MR. SPEAKER: This does not relate to
this question; this is not relevant to this
question.

Live Telecast of Puri-Car Festival

*187 SHRISRIBALLAV PANIGRAH}
SHRI SOMNATH RATH:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any demand for live
telecast of the world famous Puri-Car festi-
val; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA;: (a)
Yes, Sir.
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(b) As per the existing policy, live TV
coverages are limited to events of nation-
wide topicality such as Republic Day
Parade,Independence, Day, International
Conferences, important sports events etc.
For other important Socio-Cultural events,
TV reports are prepared for subsequent tele-
cast on Doordarshan. The Puri Car Festival
was also similarly telecast in proper manner.

SHRI SRIBALLAV PANIGRAHI: You
have heard the reply. The sum and sub-
stanca is that the Puri Car Festival, the world
famous Puri Car Festival, does not merit or
does not qualify for live TV coverage. But
whether this reply, | would like to know
through you from the hon. Minister,is a
negation of the statement he had made, the
Minister and made, outside the Parliament
aftar visiting the Puri Temple and having a
darshan of Lord Jagannath while talking to
the Fress: where he had stated clearly that
this yearthere will be live telecast of the Puri
Car Festival and also while talking to agroup
of MPs who met him after the Puri Car
Festival. | want to know the reascn why the
above assurance was not implemented.
There he had stated something else. Why is
there a iot of difierence, a hell and heaven
difference between what he has stated in his
reply here and what he had stated outside
the Parliament while talking to a group of
MPs and also to the Press?

MR. SPEAKER: | can hold nim respon-
sible when he assures on the Floor of this
House. | do not know what he had stated
outside the Parliament.

SHRI AK. PANJA: So far as the first
portion is concerned my visit to Lord
Jagnnath Temple was apersonalone. Sofar
as assurances to the Press are concerned,
no such assurances was given. What | did
say was, when there was so much demand
made by the hon. Members, and also the
Press peodle in Cuttack and Bhubaneswar,
that | will try,. when | go back to Delhi, to
discuss it with the yroup of officers who
decide whether it is technically feasible; it
was found that there is no microwave link
between Puri and Cuttack from which same
day deferea could be made telecast that is
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why it was not possible. So far as the policy
matter is concerned, it has to be a topic of
national importance; and this is the practice
followed since television came into being.

SHRI SRIBALLAV PANIGRAHI: You
have heardthe reply. Yousee the difference.
Here he speaks something eise compietely;
he says that since there is no effective or
strong enough microwave link between
Cuttack and Puri, it could not be possible.
So, this is the difference. Now, | would urge
upon the Minister through you to let us know
whether necessary microwave link, strong
enough,effective enough, will be estab-
lished between the two places to bring it to
the live TV coverage next year because of
the national importance of the Puri Car
Festival. As you know, about a million strong
crowd gather there every year belonging to
allreligions, castes and creed; even foreign-
ers are there. It is a national festival which
strengthens the national solidarity and integ-
rity which is needed most. Can | request and
can | ask the hon. Minister through you that
in view of this, whetever he had stated in the
past, he should now cover up the lapses and
try to bring in effective microwave link be-
tween the two places and also see that live
TV coverage of the Puri Car Festival is there
next year?

SHRI A.K. PANJA: So far this Car Fes-
tival is concerned, it was in fact shown-
though not in the live telecast-for full one
hour from Cuttack station on the 20th June,
the date of the festival at 9.50 P.M. Next, in
the National Programme for 30 minutes it
was shown on the 20th June 1987 from 10-
25 P.M. Therefore, it is not a question of its
not being shown. About live telecast at this
moment | cannot give any assurance.

SHRI SRIBALLAV PANIGRAHI: When
foot-ball matches are shown in the live tele-
cast, why not this Car Festival? And he had
assured it also earlier. Will he reconsiderthe
matter?

SHRI C. SAMBU: Dethi Doordarshan
has introduced the telecasting of ‘A’ certifi-
cate fiims at midnight every Friday. But they
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are not giving much enjoyment to the public.
{ would like to request the hon. Minister that
some interesting movies may be shown in
the midnight transmission.

MR. SPEAKER;: It is irrelevant.

SHRIA.K. PANJA: That is not relevant to
this question.

Coverage of Crop insurance for all
Agriculturists

*188. SHRI S.G. GHOLAP: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the Comprehensive Crop
Insurance Scheme is at present limited to
tarmers availing of crop loans from Corpora-
tion institutions; Commercial banks and
Regional rural banks;

(b) if so, the reasons for such limited
scope; and

(c) the reasons for which its benefit is not
given to those agriculturists who belong to
scarcity hit areas declared by State Govern-
ments?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) Inclusion of non-loanee farmers
would involve creation and deployment of an
elaborate administrative machinry for col-
lection of premium, assessment of yield,
scrutiny of yield data, payment of claims, etc.

(c) Loanee farmers growing insured
crops in areas notified by the State Govern-
ments under the crop insurance scheme are
getting the benefit of the scheme in case of
natural calamity of the basis of crolp yield
data.

SHRI S.G. GHOLAP" it is mentioned in
the reply that the benefit of the scheme is
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given‘the basis of crop yield data. But the
scarcity declared by the State Governments
is also based on the crop yield. If it is less
than 50 per cent, tha area is declared by the
State Government as scarcity area. The
villages which are declared as scarcity areas
are not getting this benefit. And again this
special crop yield data is taken. Why not that
criterion of the State Government be ac-

cepted?

SHRI YOGENDRA MAKWANA: it is for
the particular State Government to notify the
areas which should be covered under the
crop insurance scheme. It is left to the State
Governments.

SHRI S.G. GHOLAP: The question is
that where the farmers are affected by scar-
city conditions, they are not getting the
benefit. The State Government does not
accept this criterion.

AN HON. MEMBER: It is accepted.
SHRI S.G. GHOLAP: it is not accepted.

SHRIYOGENDRA MAKWANA: There is
a criterion of crop cutting experiment. And
this is arrived at by the State Governments,
agricultural scientists, etc. and we accept it.

[ Translation]

SHRI GIRDHAR! LAL VYAS: Mr.
Speaker, Sir, Hon. Minister, has just given
the information in the House about the Crop
Insurance Scheme. it may be pointed out in
this context that drought situation is persist-
ing in Rajasthan for the last 5-6 years and
due to non-existence of Crop Insurance
Schemethere, the condition of the farmers is
deteriorating day by day. Keepinginviewthe
above situation, will the Hon. Minister issue
directions to the State Government of Ra-
jasthan to enforce Crop Insurance Scheme
in all the areas facing drought conditions and
pay compensation to the farmers to make
good their losses so that they are economi-
cally better off and can make their both ends
meet?

SRAVANA 19, 1909 (SAKA )

Oral Answers 26

SHRI YOGENDRA MAKWANA: We
have asked all the State Governments to
implement Crop Insurance scheme in their
respective States. We will introduce the
Scheme in that State which accepts it. We
had requested the State Government of
Rajasthan also to accept it but perhaps the
State Government of Rajasthan has not
accepted the scheme.

SHRI GIRDHARI LAL VYAS: No, please
tell us whether the Crop Insurance Scheme
will be introduced in Rajasthan keeping in
view the drought situation prevailing in the
State? It does not matter whether the Gov-
ernment of Rajasthan has been asked to
introduce the scheme or not. The farmers of
that State have sutfered a lot.

[English)

SHRI YOGENDRA MAKWANA: It is for
the State Government to notify.

[ Translation})

SHRI GIRDHARI LAL VYAS: The plight
of the farmers in Rajasthan is continuously
deteriorating but the Crop Insurance
Scheme has not been introduced in the
State by the Government of India due to
which the farmers are not getting any assis-
tance and their economic condition is wors-
ening.

[English]

SHRI YOGENDRA MAKWANA: The
Rajasthan Government has accepted the:
Crop Insurance Scheme and it has imple-
mented in certain areas. It is for the State
Government to notify the other areas. There
are State Governments like Punjab and
Haryana, who have not accepted. It is left to
the individual State Government and not for
the Government of India.

SHRIDIGVWUAY SINH: As you know that
because of the growth of man made fibres,
the cotton production is very dicey. Under
Comprehensive Crop Insurance Scheme,
cotton has not been included. May | ask a
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speacific question, why it has not been in-
cluded? What is the criterion for including
various agricultural produce? Will it be con-
sidered for inclusion under the Comprehen-
sive Crop Insurance Scheme?

SHRI YOGENDRA MAKWANA: Sir, this
is a new Scheme-a pilot scheme- we started
in 1985 and we are reviewing it from year to
year. Now, a Committee has been appointed
under the chairmanship of an Additional
Sercetary in the Agriculture Ministry to re-
view the Scheme and to extend to other
areas. A number of suggestions were made
by the State Governments and Member of
Parliaments for the inclusion of certain
crops. At present, cottonis not included. The
items like rice, wheat, millets ae now in-
cluded. In future, ths Scheme can be ex-
tended to other crops also.

SHRI DIGVWAY SINGH: But what is the
policy regarding priority of including a par-
ticular crop under insurance schema?

SHRI YOGENDRA MAKWANA: The cri-
terion is the administrative structure.
Whether it will be possibie to administer, will
depend upon the administrative structure,
etc.

Consumer Price Index

*189. SHRI THAMPAN THOMAS: Will
the Minister of LABOUR be pleased to state:

(a)whether Government propose to
compute the Consumer Price Index (CPI)on
the basis of actual availability of supplies at
the fair price shops;

(b) the reasons for dropping the old
method of computing on the basis of their
admissibility; and

(c) whether this new method has been
well received by Trade Unions; if not, tne
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) Yes, Sir.

AUGUST 10,1987

Oral Answers 28

(b) The computation of Consumer Price
Index proposed for computing Consumer
Price Index for Industrial Workers with 1982
as the base year on the basis of “availability”
as against “admissibility” will be an improve-
ment over the existing methodology, in-as-
much as it would be closer to the actual
consumption pattern.

(c) This is under discussion with Trade
Unions both at the regional and at the na-
tional levaels.

SHRI THAMPAN THOMAS: Sir, about
fitty million workers are seriously affected on
account of the new revision of the Consurner
Price Index now, taking 1982 as abase year.
Taking 1960 as a base year, in 1977 on the
basis of representations from workers, the
Rath Commission was appointed and they
found that seven points were lost for the
workers. Now, taking 1982 as a base year,
another Commission was appointed under
Dr. Seal. On the basis of this Commission’s
recommendation, what has happened, my
Lord, is that twenty two points were iost on
the Consumer Price Index. This means, the
total loss for the workers in this country is
about Rs. 175 crores on DA item alone. |
would like to know why Government has
done it in this manner. Will Government
revise it.......

AN HON. MEMBER: This is not the
Court. Are you in the Court?

SHRI THAMPAN THOMAS: Sir, ‘my
Lord’ also suits you. Presently the Govern-
ment has taken into account mainly Taxi, TV
and other items, to which weightage has
been given. | would like to ask whether the
Government will reconsider the matter and
appoint a Committee where proper repre-
sentation is given to the workers, industrial-
ists and other persons on the revised pres-
ent Consumer Price Index.

SHRI P.A. SANGMA: It is not a fact that
millions of workers have already been af-
fected as a result of the new series because
the new series has not been introduced. So
the question does not arise at all.
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As far as Rath Committee is concerned,
I disagree with the hon. Member. There is no
question of difference of 22 points because
the Committee has not pointed that out.

SHRI THAMPAN THOMAS: My second
point is that the Central Trade Urions have
given representations in this regard. Will the
Government discuss the matter with the
trade unions and will not implement the
present recommendation?

SHRIP.A. SANGMA: We are discussing
with the trade unions at various levels. In
fact, at the central level, 1 had chaired the
meeting myself when we had a meeting on
8.1.87. Atregional level we had a meeting at
Kanpur 20.2.87, at Madras on 3.3.87, at
Bombay on 6.3.87, at Delhi on 18.3.87 and
in Calcutta on 2.7.87. These are the meet-
ings which had been held with the traditions.
We are going to have another meeting of the
national level very soon.

Safety Measures in Coal Mines

*190. DR.V. VENKATESH :
SHRI BHADRESWAR TANT!:

Will the Minister of LABOUR be pleased to
state:

(a) whether Government propose to set
.up aCommittee to study the implementation
of safety measures in coal mines; and

(b) if so, the measures taken to check
rising accidents in coal mines?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR {SHRI P.A.
SANGMA): (a) No, Sir.

(b) A statement is given below.
STATEMENT

The provisions regarding safety in mines
as contained in the Mines Act, 1952, and the
rules and regulations framed thereunder are
enforced by the Directorate General of
Mines Safety, and for this purpose, statutory
inspections are conducted regularly. The
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position regarding accidents (fatal as well as
serious) in coal mines during the last 5 years
is given below:-

Year No. of fatal No. of serious
Accidents  Accidents

1982 | 158 1135

1983 156 1169

1984 160 119€

1985 176 1007

1986 1 §0 1145

The Department of Coal, have indicated
thatthey have taken the iollowing measures
to promote safety in-coal mines:-

(i) Workers’ participation in safety mat-
ters through regular meetings of safety
committee, holding of tripartite safety meet-
ings at the mine level, at area ievel and at
corporate level.

(ii) Impiementation of recommendations
of various Conferences and Standing
Committees, baside compliance with the
provisions of the statute.

(iii) Training and re-training of workmen.

{iv) Special attention to support of roof
and sides in underground mines,
and introduction of safer technology
of long-wall mining and open cast
mining.

(v) Introduction of tale-monitoring sys-
tem, tele-communication system,
observance of mine safety weeks
and organising special safety drives
etc.

DR. V. VENKATESH: According to the
statement of the hon. Minister, from 1982
upto1986 the number of fatal accidents in
the mining areas is on the increase. | am
coming from Kolar Gold Fields. There, the
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mining is done about 2 kms below the
ground level. And the number of fatal acci-
dents has been increasing from 158 in 1982
to 180 in 1986. The number of serious acci-
dents also has been increasing automati-
cally. But the Minister is saying that there is
no proposal to appoint a fresh committee to
go into these things. In the Kolar gold mines
everyday there is an accident. | want to know
from the hon. Minister whether Government
is going to introduce some modern technol-
ogy in order to prevent accidents particularly
in Kolar gold fields.

SHRI P.A. SANGMA: It is true that the
number of fatal accidents has been increas-
ing from 158 in 1982 to 180 in 1986. But we
must also realise that the activity in the
mining areas is also on the increase and the
number of workers coming into the mining
areas is also on the increase. For example,
in 1982 the total production of coal was 134
million tonnes. This has gone upto 163
million tonnes in 1986. But | do not mean to
say that since the activity is increasing, the
accident should also increase. We must
prevent accidents. We are trying to take
every possible step in that direction. Actually
the measures which are to be taken for
prevention of accidents are under the ad-
ministrative control of the Department of
Mines and the Department of Coal. We are
in touch with them. And all necessary steps
will be taken to prevent accidents in future.

DR. V. VENKATESH: The Minister has
just now said that because of the increase in
production, there is an increase in the num-
ber of accidents. But what about Kolar gold
mines?tThere, the productionis less andthe
accidents are more. | want to know from the
hon. Minister whether Government will apply
a new approach to prevent accidents par-
ticularly in the Kolar gold mines?

SHRI P.A. SANGMA: | do not have fig-
ures for the Kolar gold mines at the momaent.
But 1 must point out that accident do not
happen in India only. All over the world,
accidents do take place. If we look at the
comparative figures of what has happened
eisewhere in the world, well, our figures are
quite comparative. India’s rate of fatal acci-
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dents perthousand persons is 0.32 whereas
in Japan it is 3.57. Like that the figure of
accidents in other countries is higher than
ours though they are going in for more
modern technology than we are. In spite of
applying the modern technologies in goun-
tries like Japan, West Germany and USA the
rate of fatal accidents is much higher than
the rate in our country.

Higher Priority to Drinking Water
Schemes

*191. SHRI VIRDHI CHANDER JAIN":
SHRI AMAR ROYPRADHAN:

Will the Minister of AGRICULTURE be
pleased to state:

(a)whether Union and State Govern-
ments have included Irrigation and Power in
the corer sector and top priority is given to
these schemes while making allocations;

(b) whether Union Government propose
to solve the urgent problem of drinking water
by giving still higher priority to this problem
and making more provision for it and by
persuading the States for doing likewise;
and

(c) it so, when and how?
[ Translation)

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) to (c). A statement is given
below.

STATEMENT

(a) The lrrigation and Power Sectors
have been giveh high priority in the Plans as
these sectors play an important role in the
development of agriculture, industry and
other sectors of the economy. Irrigation
sector accounts for 8.9% of the total Seventh
Plan outlay. The approved outlay for power
sector is 19% of the total Seventh Plan
Outlay.
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(b) Yes, Sir. Central Government is
making more provision for drinking water
scheme (ARWSP) and also persuading the
States for doing likewise.
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(c) The following table indicates the out-
lays provided under Drinking Water Supply
Sector during the Sixth Plan, Seventh Plan
and Annual Plans, 1985-86, 1986-87 and
1987-88:

(Rs. in crores)

6th Plan 7th Plan 1985-86 1986-87 1987-88
State/UT Plan  3307.80 5285.64 838.30 1000.10 1168.56
(Of which MNP) 1407.11 2253.25 356.71 417.38 490.85
Central Plan 604.22* 1236.83 300.00 329.70 392.34
(Of which ARWSP)725.00** 1201.22 208.88 316.75 369.75

*Includes Rs. 12 crores for prevention and control of water and air pollution which has now
been transferred to Science and Technology Sector.

**Includes an outlay of Rs. 125 crores for Incentive Bonus Scheme which was approved

subsequent to Sixth Plan finalisation.

Higher outlays have been provided for
this sector during the Seventh Plan both
under State/UT as well as the Central Plan
(which is even more than two times the
outlay provided in the Sixth Plan). The out-
lays in the State/UT Plan and the Central
Plan have been gradually stepped up during
the first three years of the Seventh Plan
period. The outlays in the remaining two
years in the Seventh Plan are likely to be still
higher.

The State/UT Governments are per-
suaded to provide more funds for this sector.
Allocation of Central assistance under the
Centrally Sponsored Accelerated Rural
Water Supply Programme (ARWSP) is
subject to the condition of a matching contri-
bution being made in the State sector MNP.
In the Conference of State Ministers, Secre-
taries and Chief Engineers of the Water
Supply and Sanitation held on 11th and 12th
February, 1987 a consensus was reached
that Drinking Water Supply Programme in
the Rural Areas should be kept in the core
sector of the Plan and should be given the
highest priority among all other Plan
Schemes. Allocation of further financial re-
sources was considered essential to

achieve Seventh Plan objective of supply of
safe drinking water to the rural population by
the end of the Seventh Plan period.

[Teanslation)

SHRI VIRDHI CHANDER JAIN: Mr.
Speaker, Sir, the Union Government has
included Irrigation and Power in the core
sector and has given top priority to these
schemes in the matter of making allocations.
8.9 per cent of the plan outlay is being spent
on Irrigation, 19 per cent is being spent on
electricity and 3.2 per cent is being spent on
drinking water. The Chief Ministers, the
Ministers and all others have emphasised
the need for giving top priority to the drinking
water. The Central Government has made a
provision of only Rs. 1200 crores for drinking
walter. | want to know whether the problem of
drinking water will be solved by making more
allocation for it during Seventh Five Year
Plan and including it in the core sector?

[English)

MR. SPEAKER: the Question Hour is
over.
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[English)
Selection of TV Serilals and Feature
Films
*192. SHR! M. V. CHANDRA-
SHEKARA MURTHY:
SHRI BANWARI LAL PURO-
HIT:

‘Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are aware of
often repeated complaints about selection of
TV serials and feature films on consideration
other than merit;

(b) if so, the nature of these complaints;
and

(c) the corrective steps taken or contem-
plated in the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K. PANJA): (a)
to (c). Seleclion of TV serials and feature
films on Doordarshan has evoked apprecia-
tive as well as occasionally critical reactions
from viewers. However, no specific com-
plaint substantiating any allegations has
been brought to the notice of the Govern-
ment.

Tio bring about objectivity in the selection
of TV serials and feature films, Doordarshan
has set up Committees with which eminent
non-officials are associated. In the case of
sponsored serials, a 3-tier system has been
introduced comprising a Preliminary
Committee, the Selection Committee and an
Appeal Committee. Non-official members
are associated both with the Selection
Committee as well as Appeal Committee to
insulate against the possibility of any individ-
ual aberration. Similarly, the Committees for
selection of feature films have been re-con-
stituted to include knowledgeable non-offi-
cials. The selection is not based on the
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opinion of any individual and the ddcisions
are taken collectively on merits in a fair
manner.

News Service System in Doord-
arshan

*194. SHRI CHITTA MAHATA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

" (a) whether Government propose to
bring about changes in the news service
system in Doordarshan; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCTASTING (SHRI A. K. PANJA): (a)
Yes, Sir.

(b) A statement is given below.
STATEMENT

In order to make the national and re-
gional news bulletins more topical and visual
oriented, Doordarshan has embarked on a
scheme to strengthen the news set-up. At
the Headquarters level a complement of
senior news personnel has been sanc-
tioned. The task of this set up at the Head-
quarters will be to plan and organise visual
coverage of significant Natienal and Interna-
tional events of news value besides organi-
sing topical programmes of current affairs in
Hindi and English.

To bring about professionalisation of the
news service, a seasoned news profes-
sional is now heading the Central News
Room. As a further step to strengthen this
set-up 57 new posts of TV News Correspon-
dents, Assistant News Correspondents and
Assistant News Editors have been sanc-
tioned. It has been decided to attach sepa-
rate Cameracrewstothese Correspondents
for filing visual stories to Central News
Room. For speedy collection of visual mate-
rial of important developments in far off and
remote places, provision of jeeps and Heli-
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copters I8 aiso envisaged.

It is also envisaged to re-organise the
entire news set-up by providing adequate
hardware infrastructure with dedicated
equipment and office aids to bring it upto
international standard.

increase In Price of Newsprint
i

*185. SHRI T. BASHEER: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether it is a fact that the small and
medium newspapers are unable to bear the
recent increase in newsprint prices; and

. (b) it so, the action Government propose
to take to mitigate the hardship of small and
medium newspapers ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K. PANJA): (a)
There is no indication to the effect that smali
and medium newspapers are unable to bear
the recent increase in imported newsprint
price. There has been no revision of the
prices of indigenous newsprint since
31.12.1985.

(b) Does not arise.

Stepping up Investment in Agri-
cultureR& D

*196. SHRI C. MADHAV REDDI: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether Government propose to step
up investment in agriculture Research and
Development, as reported in the Economic
Times dated 9 July, 1987; if so, the details
thereof;

(b) whether Government propose 1o
create congenial scientific environment in
agriculture R & D units and agricultural uni-
versities for getting maximum out of invest-
ment and also introduce scientific accounta-

bility; and
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(c) if so, the details thereof ?

THE MINISTER OF AGRICULTURE
(DR. G. S. DHILLON): (a) No step up in
investment in Agricultural Research is con-
templeted at present. However, recently
additional allocation of Rs. 7 crores was
made for the National Oilseeds Develop-
ment Project during the year 1987-88. Some
additional allocation for the Oilseed Pro-
gramme thrust is under consideration of the
Planning Commission.

(b) Congenial Scientific Environment
exists in the institutes of the Indian Council of
Agricultural Research (ICAR) and Agricul-
tural Universities for getting maximum out of
investment on agricultural research. Scien-
tific Accountability is already there.

(c) For the Agricultural Scientists, two
services, viz; Agricultural Research Service
(ARS) and Research Management Posi-
tions (RMP) were constituted in October,
1975 and April, 1976, respectively. The
career opportunities provided underthe new
system afford maximum encouragement to
dedicated workers.

Scientific Accountability at ICAR is oper-
ating through important research monitoring
and evaluation systems, like Annual Confer-
ences, Annual Workshops, Regional
Committee Meetings, Scientific Panel Meet-
ings, Quinquennial Review Teams and Mid-
Term Reviews.

Autonomous Sium Board for Delhi

*197. SHRIP. M. SAYEED:
DR. G. S. RAJHANS:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Union Government have
received and considered a recommendation
from Delhi Administratign to set up an au-
tonomous slum board in Delhi;

(b) if so, the time by which such a board
is likely to be set up; and



39 Written Answers
(c) the main functions of the board?

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI MOHSINA KIDWAI): (a)
to (c). The question of restructuring of the
Delhi Development Authority, including set-
ting up of a Slum Board in Delhi, is under
consideration-of the Government.

[ Translation)
Women Pilots

198. SHRI KUNWAR RAM: Will the
Minister of CIVIL AVIATION be pleased to
state:

(a) the number of women pilots in the
country at present;

(b) the number of seats reserved for
women in the different pilot training institu-
tions in the country; and

(c) the arrangements made for attracting
more women in this field?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHR! JAGDISH TYTLER): (a)
183 licences of various categories have
been issued to women pilots in the country.

(b) There is no reservation of seats for
women in training institutions in the country.
However, the Banasthali Vidyapith isimpart-
ing flying training exclusively to women.

(c) There is no separate scheme to at-
tract more women pilots.

[English]
Selection of Teleflims

*199. - DR. B. L. SHAILESH: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleaged to state:

(a) the latest guidelines laid down for the
acceptance of telefiims plays and serials by
Doordarshan (both in Hindi anc regional
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lahguages);

(b) the manner in which those are se-
lected, telecast and prime time slot allocated.
on Doodarshan network;

(c) the scale of payment fixed for these
telefilms, serials and plays; and

(d) the total number of telefilms at pres-
ent waiting for clearance from Doordarshan
and how it is proposed to dispose them off ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K. PANJA): (a)
and (b).

Guidelines for acceptance of tele-films by
Doordarshan.

(i) Tele-films to be produced in collabora-
tion with Doordarshan

For atele-film, to be produced in collabo-
ration with Doordarshan, an amount of Rs. 5
lakhs is contributed by Doordarshan at dif-
ferent stages of production. The rest of the
cost is to be borne by the Producer. Doo-
darshan only TV rights in perpetuity,
whereas all other rights (including video,
theatre releases, etc.) vest with the Pro-
ducer/Sponsor. The commercial earnings
through advertising, if any, go to Doord-
arshan.

(ii) Sponsored tele-films

For tele-films, falling in this categoty, the
entire production-cost is borne by the Pro-
ducer/Sponsor and an amount of Rs. 1 lakh
is required to be paid to Doordarshan as
telecast fee. In lieu thereof, four minutes of
free commercial time is given to the Pro-
ducer/Sponsor. In case of such tele-films,
Doordarshan’s rights remain restricted to
three telecasts only. All other rights vest widl
the Producer/Sponsor.

Procedure for Selection of tele-films

Atpresent, Doordarshan is not accepting
any proposals for tele-films with eftect from
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25.9.1986. The pending proposals are proc-
essed in the following manner:

(i) pending proposals for production in
collaboration with Doordarshan are being
processed at the National Film Development
iCorporation as a result of an arrangement
made between Doordarshan and the Corpo-
ration. The proposals are being examined by
a panel of experts of NFDC which also has
on it Doordarshan officials. The telefilms will

be jointly produced by Doordarshan, NFDC .

and the producer.

(i) Proposals for sponsored tele-films will

' be assessed by a Committee at Doord-

arshan consisting of the Director General,

_ Deputy Director General (Films) and Con-

troller of Programmes (Films). If the proposal
isinitially found suitable, the acceptance will
be conveyed to the producer to enable him/
her to produce the film.

The produced film will be previewed by
the Feature Film Selection Committee con-
sisting of official and non-official members.

Tele-Plays

Doordarshan accepts proposals for tele-
plays based on well-known and highly ac-
claimed stage plays and written by eminent
authors. The idea is to bring in popular and
%igh quality stage plays to the viewers of
Television. The proposals are examined in
the Directorate on the basis of the standing
of the producer and the quality of the play.
The final approval is given by an official
Committee in the Directorate General,
Doordarshan. In the National programme,
Teleplays are telecast once a month on
Saturday at 9.50 P.M.

Sponsored Serials

The programme to be sponsored can be
on any subjectortheme of humaninterest so

*Jong as it conforms to Doordarshan's Code

of Commercial Advertising. Proposals for
sponsored serials will be categorised in
broad groups, namely (i) Fiction, (i) Non-
Fiction and (iii) Animation. The Selection
Committee considers all proposals pertain-
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ing to a category/group as a single lot. Keep-
ing in view Doordarshan’s need for spon-
sored programmes in a particular category
over a given period of time, the Selection
Committee selects the required number
from among all available proposals in that
category. In approving the proposals, the
Selection Committee keeps in view interalia
the need to:—

(i) promote the basic socio-cultural
values like human unity and har-
mony; equal respectto all religions;
rejection of violence, communal
rivalries and tensions; liberation
from superstitions and prejudices;

(i) project the rich cultural diversity of
the country; and

(iii) use the medium in such a way that

it can help inculcate in the growing

generations the right kind of val-

ues, outlook and standards.

Selection of serials

The concept of the proposals are first
considered by an official committee whose
recommendations are submitted to Director
General Doodarshan. The proposals rec-
ommended by this preliminary committee
are submitted to the Selection Committee
which consists of non-official and official
members. lf the Selection Committee ap-
proves the proposal the producer is in-
formed and asked to make the Pilot. The
Pilot is then submitted to the Selection
Committee for approval. Once the Pilot is
approved, tha producer is asked to submit
four programmes for slotting. On recsipt and
approval of threse four programmes, the date
and time of telecast are decided and con-
veyed to the producer.

Allocation of time for serials depends on
various factors such as overall quality of the
programme, target audience and the pro-
gramme requirements of Doordarshan.

At present, Doordarshan telecasts seri-
als on
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{a) Sundaysfrom9.00amto 12.30pm
and 5.00 to 5.45 pm.

(b) All days at 9.00 pm.

(c) Mondays, Tuesdays and Wednes-
days at 10.20 pm.

(c) In case of a sponsored telefilm (90-
100 minutes), the producer is allotted free
commercial time of four minutes. But the
producer has to pay Doordarshan a telecast
fee to the tune of Rs. 1 lakh. Doordarshan’s
right over such tele-films is restricted to only
three telecasts.

Fortelefilms to be produced in collabora-
tion with Doordarshan, payment of Rs. 5
lakhs is made by Doordarshan at different
stages of production

For sponsored tele-plays and serials,
Doordarshan does not make any payment.
The production cost is borne by the pro-
ducer/sponsor. Doordarshan charges tele-
cast fee as per a fixed rate card.

(d) 326 proposals where financial assis-
tance has been asked for by the parties have
been forwarded to National Film Develop-
ment Corporation for processing under the
arrangement referred to. 28 other proposals
for tele-films for which financial assistance
has not been asked for are under examina-
tion with Doordarshan.

Production of Films for Children

*200 SHRI MULLAPPALLY RAMA-
CHANDRAN: Willthe Minister of INFORMA-
TION AND BROADCASTING be pleased to
state:

(a) whether Government are aware that
India is lagging behind in producing qualita-
tive films for the children;

(b) if so the steps proposed to be taken to
produce more qualitative films for the chil-
dren;

(c) whether Government intend to pro-

AUGUST 10,1987

Whritten Answers 44

duce good films for the children with the
assistance of artistes for the Films and Tele-
vision Institute of Poonsa; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K. PANJA): (a)
to (d). Film Industry in India is almost wholly
in the private sector. No statistics about
production of films in the private sector are
available. However, the statistics of certifica-
tion maintained by Central Board of Film
Certification reveal that number of children
films produced in the country are far smaller
compared to other films. During the years
1985 and 1986, out of a total of 912 and 840
featurefilms certified, there were only 11 and
3 children films respectively. During the
same period, the number of short children
films certified was 2 and 4 out of 1533 and
1428 respectively. ’

The Children’s Film Society of India reg-
istered under the Societies Registration Act
is engaged in promotion of children films
movement in the country. In pursuit of this
objective the Society has been producing
children films in different Indian languages
using formats like puppet films, animation
films, feature films and short films. With a
view to improving the quality of its films,
CFSI has revised its production modalities in
1985. Government by itself does not pro-
duce feature films. However to promote
production of children films of good quality,
the Government has also recently increased
substantially the fee payable for telecast of
such films on national net-work as well as
telecast from Kendras of Doordarshan.

Ha) Fare

*201 SHRI SYED SHAHABUDDIN: Will
the Minister of CIVIL AVIATION be pleased
to state:

(a) the return Haj fare charged by Air
India this year;

(b) whether the Haj fare includes any
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element of royalty payable to the Saudi
Arabian Airlines;

(c) whether the fare this year is the high-
esteverintermsof rupees as well asinterms
of percentage of current IATA fare; and

(d) if so, the reason thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND THE
MINISTER OF STATE OF THE MINISTRY
OF TOURISM (SHRI JAGDISH TYTLER):
(a) The air fare charged by Air India for
Jeddah India leg are as under:—

Jeddah/Bombay Rs.3,850.00
Jeddah/Delhi Rs.3,957.00
Jeddah/Madras Rs.4,700.00
(b) No, Sir.

(c) and (d). The fares this year in terms of
percentage of current IATA fares are not the
highest.

New Capacity of Phosphatic Fertil-
izers

- 1961. SHRI R. M. BHOYE: Will the Min-
ister of AGRICULTURE be pleased to state:

. (a) whether there is a huge demand of
phosphatic fertilizers in the country and the
future deficit can be met entirely by imports
in view of cost benefit considerations;

(b) if so, whether any study has been
conducted in this regard;

(c) if so, the details of the recommenda-
tion made in the report; and

(d) the action taken by Government in
this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN THE
MINISTRY OF AGRICULTURE (SHRI R.
PRABHU): {a)to (d). The present demand of
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phosphatic fertilizers is met through indige-
nous production supplemented by imports.
Additional capacities of phosphatic fertiliz-
ers are being developed to meet future
ndeds.

A study group constituted by the Depart-
ment has preferred imports to indigenous
production of phosphatic fertilizers for meet-
ing future demands. The Government has
not taken a view on these recommenda-
tions.

The international prices of phosphatic
fertilizers are highly fluctuating and Govern-
ment willkeep under constant reviewthebuy
or make option of these fertilizers having
regard to all relevant factors.

Representation from Employees
Union of HFC

1962. SHRI PURNA CHANDRA MALIK:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether any representation has been
received from employees Union of Hindus-
tan Fertilizer Corporation of India of Dur-
gapur unit;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN THE
MINISTRY OF AGRICULTURE (SHRI R.
PRABHU): (a) and (b). Yes, sir; two repre-
sentations were received from the Employ-
ees’ Union, mainly regarding expansion and
revamping of the Durgapur unit of Hindustan
Fertilizer Corporation of India (HFC).

(c) There is no proposal at present forthe
expansion of this unit. As regards its re-
vamping and modernisation, it has already
been decided to have an end-to-end survey
conducted of all the operation units of HFC.
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Telecast of Interview of President,
NDMC, over Delhi Doordarshan

1963. SHRI KAMAL PRASAD SINGH:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether an interview of the President,
N. D. M. C. was telecast over Delhi Doord-
arshan on 4 June, 1987;

(b) if so, the details of the topics covered;

(c) the action taken on the points dis-
cussed/raised; and

(d) whetherthe action taken in the matter
will be applicable on the M. C. D. and Delhi
Cantonment Board?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) It was about the display of hoardings
in New Delhi, specially which are of obscene
nature.

(c) The NDMC do not permit any hoar-
dings in its area and continuously remove
those which are unauthorisedly erected. In
some cases, however, the parties have
brought stay orders from the Courts. The
NDMC istrying to getthe stay order vacated.

(d) The Cantonment Board do not permit
any such hoarding in the Cantonment area.

The MCD does not allow unauthorised
hoardings in its area and such hoardings are
removed whenever these are noticed.
However, in some cases, the parties have
brought stay orders from the Court of Lae.
Efforts are made to vacate the stay orders
and remove such hoardings. The hoardings
of obscene nature are also removed when-
ever noticed.

introduction of Light and Sound
Show in the Country

1964. SHRI AMARSINH RATHAWA:
Will the Minister of INFORMATION AND
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BROADCASTING be plesed to state:

(a) the names of the pleaces in the coun-
try where the Government has introduced
light and sound show;

(b) whether there is any proposalto intro-
duce light and sound show at other places
also; and

(c) if so, the names of the places selected
and by when this programme is likely to be
introduced?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K. PANJA): (a)
The Song and Drama Division of the Ministry
of Information and Broadcasting has two
Centres (located at Bangalore and Delhi) for
production and presentation of sound and
light programmes. These programmes,
generally on the themes of national integra-
tion, communal harmony, untouchability,
freedom struggle, family welfare and prohi-
bition etc. are peripatetic. During the year
1986 such programmes were held at Jorhat,
Aizwal, Gangtok, Tezpur, Calcutta, Waran-
gal, Tirupati and Hyderabad.

(b) and (c). Yes, Sir. During the current
financial year, sound and light programmes
are proposed to be presented at some
places in the States of Tripura, Madhya
Pradesh, Uttar Pradesh, Punjab, Andhra
Pradesh and Tamil Nadu.

Setting up of LPT at Malappuram

1965. SHRI G. M. BANATWALLA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to the
reply given to Unstarred Question No. 733
on 2.3.1987 regarding setting up of TV
centre in Malappuram districst of Kerala and
state:

(a) whether the low power (100w) TV
Transmitter at Dibrugarh has since been
released and if not, by what time it is ex-
pected to be released;

(b) by what time the said transmitter is



49 Written Answers
expected to be installed at Malappuram; and

(c) whether on installation, the said low
power TV transmitter would cover the range
of entire district?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K. PANJA): (a)
and (b). The 100 W TV transmitter at Dibru-
garh is expected to be released during 1987-
88 and would be installed and commis-
sioned at Malappuram thereafter.

(c) No Sir. However, it would cover ap-
proximately 50% area of Malappuram dis-
trict subject to terrain conditions.

Settiement between Indian Workers
and Management of Punjab Chemi-
Plants Limited, Baghdad

1966. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of LABOUR be
pleased to state:

(a) whether Government are aware that
Indian ‘Embassy in Baghdad was able to
bring about an amicable settlement between
Indian workers recruited by private company
and Management of Punjab Chemi-Plants
Limited on July 12, 1986;

(b) if so, whether his attention has been
drawn to the news item captioned “Job-
seekers duped exploited in Iraq” appeared in
the “Indian Express” dated 13 July, 1987,
and

(c) if so, whether any steps are being
taken to implement the settlement?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) to (c). Yes, Sir, Ministry is
aware of this newspaper report, but there is
no authentic information or complaint re-
garding the allegation that Dadan Labour
was illegally recruited or cheated or har-
assed by the company in question.

The salaries of workers of M/s Punjab
Chemi-Plants Ltd. for the period from July,
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85 to September, 85 have been credited into
their N. R. I. accounts.

Out of 630 Indian workers of the above
company employed at Basrah' Housing
Project in Iraq, 533 workers have already
been repatriated and efforts are continuing
to repatriate the remaining workers.

Productivity of Groundnut and
Rapeseed Mustard

1967. DR. A. K. PATEL.: Will the Minister
of AGRICULTURE be pleased to state:

(a) the productivity of groundnut and
rapeseed mustard in the country vis-a-vis
China and France;

(b) whether the productivity of groundnut
and rapeseed mustard is lower in our coun-
try as compared to these countries;

(c)if so, the steps takento have matching
production; and

(d) the incentives offered in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) and (b). Table below gives pro-
ductivity of groundnut and rapeseed &
mustard in the country vis-a-vis China and
France:

Crop Country Yield
(Kgs/hectare)
Groundnut  China 1902
India(1985-86) 759
Rapeseed &
Mustard China 1243
France 2991

India (1984-85) Yed

Figure for China and France relate to the
Calendar year 1985, and for India these
relate to crop years. The figures for ground-
nut in France are not given in FAO Produc-
tion Year Book. It would be seen that the
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productivity of groundnut and rapeseed &
mustard in India is lower as compared to

these countries.

(c) and (d) In order to increase the pro-

duction and productivity of various oilseed
including groundnut and rapeseed & mus-
tard, various programmes are being imple-
mented through the National Oilseeds De-
velopment Project. Under the Project, finan-
cial assistance is provided for input services
and for organising demonstrations on farm-
ers’ fields.

New Inter-State Bus Terminais

1968. SHRI C. JANGA REDDY: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the draft plan for ‘Delhi Per-
spective 2001’ has suggested the require-
ment of 5 new inter-state bus terminals;

(b) when this draft plan was submitted ;

(c) the work on how many terminals has
been initiated; and

(d) what are the five likely locations, in
order of priority, which are likely to come up?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a), (c) and (d). The
Draft Perspective Plan for Delhi 2001 has
recommended the setting up of § new inter-
state bus terminals at the following locaitons
without indicating any priority.

1. Trans Yamuna area in the East.
2. Near Okhla in the South.

3. Near Hartal in the South West in
Urban Extension.

4. In North Delhi in Urban Extension.
5. At Dhaula Kuan or at the junciton of

ring road and national high way bye
pass near Nizamuddin.
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. The Government have no information
about the work having been started on any
of these projects.

(b) The Draft Plan which has been
adopted by the DDA at its meeting held on
30.6.87 is expected to be submitted to the
Central Government shortly for further proc-
essing under the Delhi Development Act,
1957.

Exploitation of Marine Resources
1969. SHRI CHINTAMANI JENA: Will
the Minister of AGRICULTURE be pleased
to state: '

(a) whether lack of sophisticated deep-

seavessaels and trained man-power is one of
the cause for not exploiting the marine re-
sources of Exclusive Economic Zone fully;
and

(b) if so, the action taken in the matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) it is proposed to increase the number
of deep sea fishing vessels from the existing
120 to 500 by the end of Seventh Five Year
Plan. In order to cater to the need of trained
man-power, Central Institute of Fisheries
Nautical and Engineering Training
(CIFNET), Cochin with its units at Madras
and Visakhapatanam have introduced a
number of courses for the training of
operatives of deep sea fishing vessels.

Per Capita Availabllity of Milk

1970. SHRI MOHANBHAI PATEL: Will

the Minister of AGRICULTURE be pleased

to state:

(a) the per capita availability of milk in
rural and urban areas of the country, sepa-
rately;
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(b) the per capita availability of mitk inthe
world;

(c) whether it is a fact that the per capita
availability of milk in our country is one of the
lowest in the world; if so, the reasons there-

for; anq

(d) the steps taken to enhance per capita
availability of milk?

THE MINISTER OF STATE IN THE

DEPARTMENT OF AGRICULTURE AND -

COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) The per capita availability of milk
was about 57.1 Kg./Year in the year 1986-
87. No separate statistics are available for
rural and urban areas in the country.

(b) The per capita availability of milk in
the world is about 104.8 Kg./year.

(c) No, Sir.

(d) The Government have taken several
measures for increasing milk production in
the country and for promaotion cattle/buffalo
development on scientific lines with a view to
improve their health and productivity. The
main policies and strategies adopted are as
under:—

i) Genetic improvement of nationally
important cattle breeds by selective
breeding in their home-tracs and
upgraidng in other selected areas;

ii) Cross-breading of non-descript low-
producing cattle with exotic dairy
breeds;

iiiy Progressive genetic improvement
of important buffalo breeds by selec-
tive breeding and upgrading of non-
descript buffaloes for improvement
of milk yields;

iv) Development of feed and fodder
resources in order to provide
adequate nutrition to livestock;
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v) Organisation of effective animal
health services to support the pro-
duction programme;

vi) Under Operation Flood, infrastruc-
ture for providing inputs for in-
creased milk production and mar-
keting is being enlarged through
milk producers’cooperative socie-
ties.

Pilot Project to Increase Rice
Production in Andhra Pradesh

1971. SHRI S. PALAKONDRAYUDU:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether a pilot project was launched
to increase rice productivity in Andhra
Pradesh during 1984-85, 1985-86 and
1986-87; and

(b)if so, the rate of growth of rice produc-
tion in Andhra Pradesh after the introduction
of the project?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No, Sir.

(b) Question does not arise.

Loans for Procurement of Fishing
Trawlers

1972. DR. SUDHIR ROY:: Will the Minis-
ter of AGRICULTURE be pleased to state:

(a) the number of deep sea trawlers
engaged in catching fish;

(b) whether Government extend loans or
financial assistance to fishermen’s coopera-
tives for purchasing trawlers; and

(c) if so, the number of cooperatives
which have received such loans during the
last three years?



55 Wrilten Answers

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHR! YOGENDRA
MAKWANA):(a) The total number of deep
sea trawlers (20 metres and above overall
length) in operation in our waters is 120 at
present.

(b) Yes, Sir.

(c) No cooperative society has applied
for loans from Shipping Development Fund
Committee (SDFC) during the last three
years.

Labour Participation in Management

1973. PROF. NARAIN CHAND PAR-
ASHAR:
DR. T. KALPANA DEVI:

Will the Minister of LABOUR be pleased to
state:

(a) whether Government have taken any
concrete steps for the implementation of the
concept of labour involvement in the man-
agement of Private and Public Sector
Undertakings;

(b) if so, the nature of action taken and
the names of the Undertakings in which
atleast one representative from the Labour
Unions has been appointed on the Board of
Directors; and

(c) if not, the likely date by which the
concept would be implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A
SANGMA): (a) Yes, Sir.

(b) Acomprehensive scheme of Employ-
ees’ Participation in Management was noti-
fied by the Government in December, 1983,
A Tripartite Committee comprising of the
representatives of the employers, trade
unions and the Government has also baen
set up to review the working of the scheme
and to suggest remedial measures. Accord-
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ing to the information available, hundred
public sector enterprises have implemented
the scheme at the shop floor and plant level.
Seven enterprises, namely, BHEL, Elgin
Mills, National News Print and Paper Mills
Ltd., NTC (Gujarat), NTC (Shouth Mahar-
ashtra), NTC (West Bengal), Assam, Bihar,
and Orissa) and Rashtriya Chemicals Fertil-
izers Ltd. have appointed trade union lead-
ers on the Board of Directors.

(c) Does not arise.
Dharna by Sugar Factory Workers

1974. SHRIR. P. DAS: Will the Minister
of LABOUR be pleased to state:

(a) whether Government are aware that
the sugar factor workers of the country held
a Dharna in Delhi on 21 April, 1987;

{b) if so, what are their demands; and
(c) the reaction of Governemnt thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHR! P. A.
SANGMA): (a) Yes, Sir.

(b) and (c). The demand of the workers
are (i) increase in the quantum of interim
relief and (ii) increase in the rate of Variable
Dearness Allowance from Rs. 1.35 to Rs.
1.65. The Government remitted these de-
mands to the Sugar Wage Board for its
consideration. The report of the Wage Board
in this respect is under consideration of the
Government.

Construction of Houses for Beedi
Workers

1975. SHRI SYED MASUDAL HOS-
SAIN: Will the Minister of LABOUR be
pleased to state:

(a) the number of houses constructed for
beedi workers in different States during the
last three years, State-wise and year-wise,
details thereof,
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(b) the amount released from the Beedi
Workers Welfare Fund for the purpose and
the places where these houses have been
constructed; and

(c) the amount spent on the construciton
ofthese houses during the above mentioned
periods?
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THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) and (b). The information is
given in the Statement given below.

(c) This concerns the State Govem-
ments. The information is not maitained by
the Central Government.

STATEMENT
Construction of houses for Economically weakers section of worker engaged in Beedi
industry
State Year of Amount of sanction No. of houses Remarks
sanction from the Beedi Sanctioned
Workers’ Welfare Completed
Fund. (Rs in
thousand)

Andhra 1985-86 1452 484 — Kurnook 332

Pradesh Naidupet 152

Karnataka 1984-85 429 143 143 Chamarajnagar

Orissa 1984-85 300 100 50 Dasarathpur

Maharashtra 1986-87 — 4,000 — Administrative
approval for
construction of
houses at Sholapur
has been acorded.
The grant-in-aid will
be released for 1000
houses each year
only when the houses
reach roof level.

Rajasthan - 1986-87 150 50 50 Kota

300 100 100 Ajmer
Total 2,631 4,877 343
pleased to state:

Target of Generation of Mandays for Anti
Poverty Programme

1976. SHRIC. SAMBU:
SHRI KATURI
SWAMY:

NARAYANA

Will the Minister of AGRICULTURE be

(a) the details of the target of generation
of mandays for the period 1983 to 1986
under National Rural Employment Pro-
gramme, * Rural Landless Employment’
Guarantee Programme and Integrated Ru-
ral Development Programme in Andhra
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Pradesh, Uttar Pradesh, Bihar, Rajasthan,
Maharashtra and Orissa; and

(b) the actual generation of mandays in
these States during the said period, State-
wise and year-wise details, with percentage
achievement of each State?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRIRAMANAND YADAV): (a) and
(b). Statement | indicating the employment
generation targets and the achievements
including percentage thereotf during 1983-
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8410 1986-87 under National Rural Empiloy-
ment Programme/Rural Landless Employ-
ment Guarantee Programme in Andhra
Pradesh, Uttar Pradesh, Bihar, Rajasthan,
Maharashtra and Orissa is given below.

Under Integrated Rural Development
Programme, which is a beneficiary oriented
programme and not a wage employment
programme, targets are fixed for assisting
the beneficiaries. Targets fixed under this
programme for years 1983-84 to 1986-87 in
the above mentioned States are given in
Statement |l.
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Housing Programmes Under the
Indira Gandhi Griha Nirman Yojana
in Andhra Pradesh

1977. SHRI SRI HARI RAO: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the areas identified by government to
implement housing programmes for the
backward classes and bonded labourers
under the Indira Gandhi Griha Nirman
Yojana in Andhra Pradesh; and

(b) the amount allocated under the
schemes in in Andhra Pradesh for the cur-
rent financial year?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): (a)
Housing projects under Indira Awaas
Yojana are located in the areas identified by
the State Governments and are meant only
for Scheduled Castes, Scheduled Tribes
and released bonded labourers.

(b) The amount allocated under the
Yojana to Andhra Pradesh for the current
financial year is Rs. 11.90 crores.

Nabard Programme in Karnataka to
Enhance Oiliseeds Output

1978. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR: Wil the
Minister of AGRICULTURE be pleased to
state:

(2) whether the National Bank for Agri-
culture and ‘Rural Development has drawn
up a programme to increase the oilseed
production in Karnataka State; and

(b) if so, the details of the plan and
amount earmarked for the above purpose?

THE MINISTER OF AGRICULTURE
(DR. G.S. DHILLON): (a) The programme to
increase oilseed production under National
Oilseeds Development Project (NODP) is
being implemanted by Government of India
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in 180 districts of 17 States including the
State of Karnataka.

(b) In Karnataka 9 districts viz. Tumkur,
Chitradurga, Bellary, Dharwar, Belgaum,
Bijapur, Gulbarga, Raichur and Bidar have
been selected for implementation of the
programme. The crops selected for cultiva-
tion are Groundnut, Sunflower, Safflower,
Seasamum, Linseed and Soyabeen.

National Bank for Agriculture and Rural
Development (NABARD) have opened a
separate line of credit for sanctioning credit
limits to State Cooperative Banks (SCBs) on
behalf of District Central Cooperative Banks
(DCCBs) and Regional Rural Banks (RRBs)
for financing cultivation of oilseeds from
1986-87. They have sanctioned short term
credit limits for the year 1987-88 to Karna-
taka State Cooperative Apex Bank aggre-
gating Rs. 1650 lakh (till 31.7.87) on behalf
of eight DCCBs as against Rs. 400 lakh
sanctioned on behalf of six DCCBs during
1986-87. NABARD has also sanctioned
credit limits to five RRBs During 1987-88 to
the extent of Rs. 353 lakh as against Rs. 102
lakh sanctioned during 1986-87 to two
RRBs.

Instaliation of A.l.R. Station at
Pithoragarh

1979. SHRID.N REDDY:
SHRI M. RAGHUMA REDDY:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to refer to the
reply given to USQ No. 6529 on 13 April,
1987 regarding Land for setting up of AIR
Station in Pithoragarh and state;

(a) whether the land for the setting up of
AIR Station in Pithoragrah has since been
handed over by the Uttar Pradesh Govern-
ment;

(b) if so, the details of the same and when
the AIR Station will start function; and

(c) if the land has not been handed over
so far; when it is expected?
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
SROSADCASTING (SHRI AK. PANJA): (a)

0, olf.

(b) Does not arise.

(c) The State Government has not indi-
cated any firm date for handing over the
possession of the land at Pithoragarh to AIR.

[ Translation)

Alr service to Banswara, Rajasthan

1980. SHRI PRABHU LAL RAWAT:
Will the Minister of CIVIL AVIATION be
pleased to state:

(a)whether there is any proposal to link
Banswara (Rajasthan) through regular air
service;

(b) if so, by what time and if not, the
reasons therefor;

(c) whether there is a proposal to convert
the present Kacha airstrip intc metalled air
strip and to construct a terminal at Ban-
swara; and

(d) if so, by what time and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
and (b). Constraint of aircraft capacity and
the absence of an operational airfield at
banswara do not permit inclusion of Ban-
swara in the immediate expansion plans of
Vayudoot.

(c) No, Sir.

(d) Does not arise.
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Non-Payment of Gratuity to Workers
in Gujarat
1981. SHRI U.H. PATEL:
SMT. PATEL RAMABEN
RAMJIBHAI MAVANI:

Will the Minister of LABOUR be pleased to
state:

(a) whether a number of complaints have
been received for non payment of gratuity to
the workers by the Private and Public Sector
Companies in Gujarat and other places of
the country during the period 1 January, -
1985 to 15 July, 1987;

(b) if so, the details thereof;
(c) the number of persons affected; and
(d) the amount involved therein?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGA): (a) to (d). In cases of non-payment
of gratuity, the employees have to file com-
plaint with the Controlling Authority ap-
pointed under the Payment of Gratuity Act,
1972 by appropriate Government. Accord-
ing to available information, 6168 com-
plaints were received during 1985, 1986 and
1987 (upto April) by the Controlling Authori-
ties appointed by the Central Government
for the establishments falling in the central
sphere, out of which 2463 complaints affect-
ing 2463 persons and involving a sum of
about Rs. 80/- lakhs were reported to be
pending with Controlling Authorities (includ-
ing those in Gujarat), as on 30.4.1987. The
information regarding the complaints re-
ceived by the Controlling Authorities ap-
pointed by the State Governments is not
readily available.

Increase in the Range of Trivan-
drum Doordarshan Kendra

1982. SHRISURESH KURUP: Wilithe
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:
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(a) whether Government intend to in-
crease the transmission area of Trivandrum
Doordarshan kendra; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA): (a)
and (b). The Seventh Plan of Doordarshan
envisages linking of Trivandrum with Cochin
and Calicut by microwave circuit. Doord-
arshan has already placed an order on
Department of Telecommunication to pro-
vide the circuit. When the circuit is provided
and operationalised by Department of Tele-
communication, it will be possible for the TV
Relay Centres at Cochin and Calicut to relay
the programmes produced and telecast by
Doordarshan Kendra, Trivandrum.

Purchase of SMP and BO by Indian
Dalry Corporation

1983. DR.G.VWAYARAMA RAO: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the Iindian Dairy Corporation
made purchases of Skimmed milk powder
and butter-oil and if so, the quantities pur-
chased, prices paid and the sources of
supplies;

(b) whether IDC sold these to various
public sector organisations and cooperative
and private companies and incurred heavy

losses if so, the details of buyers and losses

incurred in the transaction; and

(c) the action taken against responsible
for such losses?

THE MINISTER OF STATE IN THE
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